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Call for the records, 	V 

Put up the matter on 

19,12,2002 for further orders in 
presence of the Central Government 

Standing Counsel, 

VceChan 

The matter was taken up for 

disposal and upon hearing the parties 

the Case stands disposed of as per 

order kept in separate sheets 

No order as to costs. 

.4 .  

Vice-Chairman 
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CENTRAL ADMINTSTRATTVE TRIBUNAL, GUWHTI BENCH. 

Original application No. 400 of 2002. 

DATE OF DECISION 19-12-20 0 2. 

Sri Kinaram Kalita 	 PETITIONER 

Sri A. hmed 	 ADVOCATE FOR THE PETITIONER 

- VERSUS - 

Union of India & Ors. 	 RESPONDENTS 

Sri .K.Choudhury, dd1.C.G.S.0 

ADVOCTE FOR THE RESPONDENTS 

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMN 

Whether Reporters of local papers may he allowed to 
see the judgment ? 

To he referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of 
the judgment ? 

Whether the judgment is to he circulated to the other 
Benches ? 

Judgment delivered by Hon'ble Vice Chairman. 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 400 of 2002. 

Date of Order : This the 19th Day of December'2002. 

The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman. 

Shri Kinaram Kalita, 
Assistant Engineer (Elect) 
Manipur Central Elect. Sub-Division 
No. 1 Central Public Works Department, 
P.O. Imphal. 

By Advocate Mr A.Ahmed. 

- Versus - 

The Union of India 
represented by the Secretary to the 
Govt. of India, Ministry of Urban Affairs, 
New Delhi. 

The Director General (Works) 
Central Publi,c Works Departments 
Nirman Bhawan, 
New Deihi-ilO011. 

The Chief Engineer (Electrical) 
Eastern Zone, 234/4 A.J.C. Bose Road, 
Kolkata-700020. 

The SuperintendinCj Engineer 
(Co-Ordination) Circle Central. Public 
Works Department Eastern Region, 
Nizam palace, Koikata-20. 

The Superintending Engineer (Elect) 
Guwahati Central (Elect) Circle, 
Central Public Works Department, 

Guwahati-21. 

The Executive Engineer (Elect) 
Slichar Central Electrical Division, 
C.P.W.D, Malugram, Mela Road, 

Silchar, Assam. 

By Advocate Sri ..ChoudhUry,Addl.C.G 

ORDER 

CHOWDHURY J.(V.C) 

.Applicant 

.RespondentS 

I 	 The controversy relates to posting and transfer. In 

U"_~is application the applicant has sought for a direction for
.  

contd. .2 



'IL 
	 -2- 

considering his case in the light of the representation 

submitted by him for posting to a place or station nearby 

home in terms of the Government policy. 

2. 	The applicant is working as 7ssistant Engineer, 

Central Public Works Department, Manipur Central Electrical 

Sub-Division No.1. He was lastly transferred on 14.9.2000 to 

Imphal under the Executive Engineer, Electrical, Silchar. He 

completed his two years tenure at Imphal on 14.9.2002. In 

this O.A. the applicant had relied upon the Office Memorandum 

dated 10.12.97 which was further clarified by communication 

dated 5.5.99 by which the competent authority decided that 

the tenure posting of officers and staff of C.P W.D., posted 

in North Eastern Region would •continue to two years, 

irrespective of their length of service till further orders. 

Mr A. Ahmed, learned counsel for the applicant submitted that 

applicant is retiring on august 2004 and in the light of the 

C.P.W.D. Manual Vol.1 the officers who are due to retire on 

suerannuation may be considered for transfer near their home 

town. Home town of the applicant is Dibrugarh and therefore 

he submitted representation dated 4.1.2002, 6..2002 and the 

last one on 14.11.2002 praying for his transfer near his home 

town at Dibrugarh. In that representation the applicant also 

mentioned about chronic psychiatic disorder of his wife. Mr 

Ahmed submitted that instead of considering his represefltatio 

mentioned above, the respondents by impugned order dated 

13.12.2002 sought to fill up the post at Doomc3qomà by posting 

Sri S.K.Mondal on promotion against the existing vacancy. 

contd. .3 
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I have also heard Mr 	.K.Choudhury, learned 

Addl.C.G.S.0 for the respondents. Mr Choudhury submitted that 

the order dated 13.12.2002 by itself does not indicate that 

applicant's case 5uld not- be ôonsidered. The case of the 
would 

applicant undoubtedlyLh.e considered by the authority as per 

law.. 

Upon considering all the aspects of the matter I am 

of the view that ends of justice will be met if a direction 

is issued on the respondents to consider the representation 

I submitted by the applicant sympathetically within a month 

from the date of receipt copy of this order. The applicant 

may also submit a fresh representation before the authority 

within 7 days from today to enable the authorities to 

consider his case favourably. Till consideration of his case 

the respondents are directed not to fill up the post at 

Dbomdcpma.. 

Subject to the observation made above the application 

stands disposed of. There shall, however, be no order as to 

D-.N.CHOWDHUR. 
VICE CHIRMN 

FWM 
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GUWAHATI BENCH, GUWAHArf  I. 

(AN APPLICATION UNDER SECTION OF 19 OF THE 

CENTRAL ADNINISTRATIVE TRIBUNAL ACT 195) 

ORIGINAL APPLIbATION NO. ~ 06 OF 2002. 

Shri K R Kalita 	 -Applicant. 

-Versus- 

The Union of India & Others -Respondents. 

I 	 • Ii 

Particulars 
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Application 

Verification 	- 

Annexure- A 

Annexre- B 

Annexure- C. 

Annexure- D 
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IN THE CENTRAL ADMINISTRATIVE TRIBU1JAL, 

177k rPr 	'T.T!' 	TTJTJ. 'T'T 
J_LL 	fl 1 	 . 

(AN APPLICATION UNDER SECTION OF 19 OF THE 

CENTRAL ADMINISTRATIVE TRIBUNAL ACT 1935 11 

ORIGINAL. APPLIC?TION NO. /OO OF 2002. 

BETWEEN 

Shri Kinaram Kalita, 

assistant Enuineer (Elect) 

Manipur Central Elect. Sub-Division 

No. I Central Public Works Department, 

P . 0. - I mth al 

-Applicant. 

-AND- 

The Union of India reresented by the 

Secretaryto the Government of India 

Ministry of urban Affairs New Delhi. 

The Director General (Works) Central 

Public works Pep artment, Ni rman Ehawan 

New Delhi- 110011. 

The Chief EnQineer (Electric:al) 

Eastern Zone, 234/4 AJ.C. Bose Road, 

Kolkata-700020. 
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The superintendent Encilneer 

(Co-Ordination) Circle Central Public 

Works Department Eastern Recion, 

Nizam Palace, KoIkata -20 

The Superintend'ng Engineer, (Elct.) 
___ 	(EQs 

Central Lircle 

Central Puhfl c Works Department, 

'N cUA 	 1. 

The 	Executive 	Engineer 	(Electrical) 

Silchar Central Electrical Division, 

Central 	Pub li c 	Works 	Department, 

Malugrarn, Mela Road, Sllchar AEsam f  

Pin -. 7002. 

-Respondents. 

1] DETAILS OF THE APPLICATION 

II PARTICULARS OF THE ORDER AGAINST WHICH 
rrvrrr' 	7'. 1-r\T -,-'' m- 	.71 	-r 	27' LflL 	 LD J?AM.L . 

This application is 	. made ac.ainst the 

inpugned transfer order No. 21 	T) SE 

Codn) /ER/ AEE/CDN V 1 /060 dated 13-12-2002 and 

also seekinc for a direc:tion from this Hon' ble 

Tribunal to the Respondents to consider the 

I 
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transfer of the applicant from his present 

place of PostinQ-, i.e., from in pha l to his 

nearby Home Town Dibrugarh. 

21 	JURISDIrTIcI OF THE TRIBUNAL 

The applic-t declares 	that the 	sublect 
matter 	of 	the 	instaiit app1icatjp 	is within the 
jurisdjcj 1  of the Hon?'ble Tribunal. 

llzk 
3J 	 LIMITATION 

The app1±ct further declares that the 

subject matter of the instant application is 

WilChin the prescribed  1 	. .irr .. 	 ie
- 
 Section 1-1 

of the Admjnjstrati\7e Tribunal Act 195. 

4J 	FACTS OF THE CASE: 

Facts of L. 	case in brief are qiven 

b1ow 

4. 11 	That 	your 	humble 

of India and as such he IS 

and 	priviiecres 	guarariteec 

applicant 

entitled 

under the 

is 	a citizen 

to all rights 

ConstItutjcr 
of India. 

4.21 I 

i 	That your applicnt was 

Junior Engineer in Central Public 

ment. Now he is workina as 	Er 

appointed as 

Works Depart- 

qineer Central 
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Public Works Department, 

Sub-Division No 

Department, Inhal 

Manipur Central Elect. 

Central 	Public 

31 	That your huithle applicant begs to state 

that he has joined in the NEFA Elect. Division 02-

01-196, He had been transferred at different 

places of North Eastern Region. The Office of the 

Respondent No.2 has issued d office Memorandum 

dated 5 th  May 1999 regarding tenure of office and 

Staffs posted in the North Eastern Region. The 

relevant portion of the said Memo is quoted below: 

"It h E0 been decided by the corcetent 

authority that, the tenure of posting of officer 

and staff of C.P.W.D., posted in North Eastern 

Region, will continue to he two years, 

irrespective of their length of service, till 

f .-- 	
L... - 	_.._1 	- ULt.u1. QLUCL5. 

Annexure-A is the photocopy of office 

Memorandum dated 5th May 1999 issued by 

the office of the Respondent No 2. 

4.41 	That your applicant begs to state that he 

was lastly transferred on 14-09 72000 to Imphal 

under the Executive Enqineer, Elect., Silohar. He 

corcleted the L. years term in Irnphal on i4-09-

2 002.   
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4.5) 	That the applicant bes to state that he 

is now more than 58 years and he is at the vere 

of retirement. He is going to be retired on 

super annuantion on 31 Auciust 2004 Under the 

corceiling ----ircuffettance5 the applicant had filed 

representations on 06-09-2002 and 14-11-2002 

before the Additional Director General, C.PW.D. 

Eastern Region, Nizam Palace, Kolkata, West Bencal 

with a request to transfer him from Irrahal to a 

station nearby Home Town Dibrugarh. It may be 

stated here that Doomooma Electrical Division of 
4 

C.PW.D. under Tinsukia t:istrict is the only 

place, which is nearer to his home town. There are 
5t 

no Electrical 
,

DlviBions nearer, to Dibruqarh. 

Copies of representations dated 06-09-

2002 and 14-11-2002 are annexed as 

Annexures-B and C to this petition. 

4.6) 	That your applicant becs to state that 

his wife Mrs. Lakhi Kalita is also sufferinq from 

mental thsorder as well as from dliabetics and she 

needs constant care and medical treatment. 

Recently, mother of the applicant has been died. 

Anneure-D (series) are the photocopies  

of medical treatment of the wife of the 

applicant. 
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4 7) 	That your applicant begs to state that 

the Respondents without considering the genuine ground 

of the applicant issued impugned Transfer Order No, 

21 V(T) SE (Codn)/ER /AEE /CTJN VI/1080 dated 13.12-2002 
has been trang 

by which one Sri S K Mandal (on Promotion) freM fered from 

Kolkata to Doamdooma by, rejecting the claim of the 

applicant. It is wotth to mention here that said post 

at Doomdooma was lying vacant zsa for about 2 1/2 

months back. But knowing fully well about the facts 

of the applicant the Respondents with a motive bhjüd 

as has accommodated thetr interested person in the 

said post. 

Annoxure-E is the photocopy 4f said 

transfer order dated 1312-2002. 

4 0 8) 	 That your applicant begs to state that 

he is compelled to approach this Hon'ble Tribunal for 

setting aside the Impugned Transfer Order dated 13_12.. 

2002 as he is going On retirement on 31st August 20040 

4,:9) 	 That the applicant submits that the 

Respondents have issued the Impugned tranefer order 

1312-2002 against the Govt. Circular and transfer 

policy. Your applicant has got reason to belief that 

the Respondents are resorting the colourabte exercise 

of power to accommodate the person of their interest. 

4 4 10) 	 That the applicant submits that the 

Respondents have violated the Govt. rules and pU 

policy in regérd of transfer of individual in contrary 

ILI 
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to the Central Public Works Department Manual, 

VolumeI. The Respondents have also failed 

measurably to implement their own Office Memorandum. 

4.11) 	That your applicant submits that the 

procedure adopted by the authority in the case of 

applicant is discriminatory, male fide, illegal 

and without jurisdiction. 

4.12) 	That your applicant submits that in spite 

of existing vacancy at Doomdooma 	the Respondents 

wjthout considering the genuine ground of a 

senior most pe employee the Respondents 3cCommo. 

dated tha&z a  person who is on promotion from 

Kolkata. The Respondents could easily accoodated 

the newly promoted person to tWa other places 

But the Respondents in a  whimsical manner rejected 

the genuiVne grounds of the Spplicent and deprived 

the applicant from his legitimate claim. 

3.13 ) 	That your applicant submits that 

in vjew of the facts and circumstances it is a 

fit case for passing an interim Order by, canc*lling 

the Impugned Transfer Order dated 1312.20Q2 at 

AnnexureE and also for a difrectjon to the Respon-

dents to consider the case of the applicant for 

posting at doomdooma. 

4.14) 	That your applicant submits that if the 

Hon'ble Tribunal doo not enterefare into this matter 

immediately than the applicant will suffer irreparable 

loss and injuries. 

4 
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415) 	That this application is filed bcna fide 

and for the interest of lustice. 

5. 	GROUNDS FOR RELIEF WII LEGAL PROVISION: 

5..13 	For that, due 	to 	the above 	reasons 

narrated in detail the 	action of the Respondents 

is 	in prima fade illegal, 	mala-fide, 	arbitrary 

and without jurisdiction. 

5.2 3 	For 	that, 	the 	Respondent 	has not 

considered therir own guideline regarding choice 

place of posting near home town at the verge of 

retirement of the person concerned. As 5uch, there 

is no jurisdiction in denying the said benefit to 

the applicant. 

S 

at +h 
-- 	 • 

clown in 

simil arl 

benefit. 

For that, 

when the 

given ca 

situated 

it is settled proposition of 

same principle have been laid 

es, all the persons who are 

should be ciranted the same 

5.43 For that, the 	said post was vacant for 

nearly 2. and half months back but the respondents 

with 	a mala fide intention accomraodated 	their 

interested person from Kclkata to Doomdooma by 

ctepriving the applicant. As such, the action of 
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the respondents is ultra vires and also not 

sustainable in law. 

5.5] 	For tflat, the Respondents have violated 

the Article JA, 16 and 21 of the Constitution of 

India. 

5.6] 	For that, the action of the respondents 

is arbitrary, mala-fide and discriminatory with an 

±11 motive. 

5.73 	For that, in any view of the matter the 

action of the respondents are not sustainable in 

the eye of 18W and as well as tact. 

The applicant craves leave of this 

Hon' ble Tribunal to advance further grounds at the 

time of hearing of this instant application. 

DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and 

efficacious remedy available to the applican t 

except invoking the lurisdiction of this Hon'ble 

Tribunal under Section 19 of the Administrative 

Tribunal Act, 1985. 

MATTERS NOT PREVIOUSLY FILED OR 

- 	 TT 	TV (\mt1tn rrTTTrr. 
r 	' 	 ,-ti' i 	 r'.  



- in - 

That the applicant further declares he has 

not fjlød any appljcatjon, Writ Ptjtjoa or suit in 

rB8pBct of the subject matter of the instant app1.cest - 

tjOn before any other court, authorjt, nor any such 

application, wjt petition or suit is pending before tk 

any of them. 

8) 	RELgF 5OUGiT FOR: 

Under the facts and circumstances thM* stated 

abova the applicant most respectfully prays 

thqt your Lordship maybe pleased to admit 

this petition and may be pleased to direct the 

respondents to Oive the following reliefs: 

6.1) 	That the Impugned Order No. 21(T)/$(ccdn)/ 

R/AEE/CDN VI/lOBO dated 13..122002 issued by 

the Respondent No. 4 may be set aside and 

quashed and the Respondents may be directed 

to consider the case of the applicant in 

fresh by transferring the applicant ffM fix 

from Imphal to Doomdoom . 

8.2) 	To pass any other relief of or reijefa to 

which the applicant may  be en.tlad and as  

may be deem ft and proper by tie ion'ble 

Tribunal. 

8.3) 	Cost of the appljcafton, 



INTERIM ORDER PRAYED FOR: 

Pending disposal of the application the appli-

cant most respectfully prays that your Lordship may 

be pleased to pass an  interim order by way of sue-
Transfer 

pending the 8fI order vide  No21(T)/5E(Codn)/ 

ER/AEE /CDN VI /1080 dated 13.42..2002 at Annexure..1E 

j$uød by the Respondent No. 4 0 . 

Application is filed through Advocate. 

Particulars of I P 0: 

• 	I P ONo. 

Date of Issusq,ti. 

Issued from  

Payable at 

LIST OF ENCLOSURES: 

As state above 

V erjfjcat ion, 
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VER IF I C A T I .N 

I t  SDI Kinaram Kaljta, Assistant Engineer 

(Elect.) Manipur Centrai Electrical 5b–DjVjj 	jO •  1, 

C.P.W.D., P.O. Imphal, do hereby solemnly verify that 

the statements made in paragraphs 

are true to my knowledge, thosø made in 

paragraphs No. 

af a being matters of records are true toi my information 

derived therefrom which I believe to be true and those 

made in paragraph No. 5 are true to my legal advjce 

and rest are my humble submissions before this Hon'ble 

Tribunal.' I have not suppressed any material facts. 

And I sign this verjficatjoi(n today on this 

t he 	-do 
 

Y of 2002 at Guwahati, 

1SALJ?1t. 
Deciarant, 
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No.29/1J91EX.I 
covI1ENr OF INDIA 

 

	

DIR1t1L'E GiEAL OF W.)RKS 	 . 

cEUI'RAL PUBLIC WYS DEPMIT'E b3 
* ** * * * * * 

	

NiDeThi, itea, 	5'iiay. 19996 
14 

OFFICE METDRM 

Subject:- Tenure of officers and Btaff posted in North Eastern Regi(*1. 
....... 

The urx3ersigned is directed to refer to this Directorate's OM. of.even 
 

4mbdated 104297, on the subject cited above. 

— 	It has been decided by the cxxqpetent autho zity that, the tenwe of posting 

,v- o=
yearso 

 ar staff of C.P.W.D., poet in North Eastern Regions will ccitir* 

 jrreepective 	r1enth of 8eice,  till fUth > 

wujaul KtR) 
DLDIRtIOR(*!l )1 

't\ /ii chief Engineers (Civil 5 Elect. )/Superintendiflg Engineers (Civil S Elect. )/ 

thi )(ecue Fngineers(Civil & Elect) in C.P.W.D. • 	
, inc1xling ValuatiC*s ,QPzxiat6 

iuEtrity, 'I.'l' Deptt.. 14/0 EnvirOruTit S Forests etc 	
* 

•1 

a.,47  

- 
42// /Xd 	

/4?./,45/ 

e4  ?. P•  

(: 	tVt.? 	't•..t f 	) 

• ri •i' i;. P1% • :iO?.f O4. 



• 	flO. 1?F/flC5DI/Tran8fer/2ao2...o3//3/ 	Dated 6th Sept.,2OO2 
To 

The Ouperintew1jn :nçjiirner(co-ord), 
C.P.t,D.Eastern Region, 
N.S.O.Buildjng, 
234/4, Acharys 1.C.Done Rood, 
Kolkatta, West flenga]., 
Pin - 700020. 

Subs- Representation for transfer and pOsting to a place 
nearby Home-Town on compassionate ground. 

Refs- My representatjn No.1183 dated 4,1.2002. 
.• . 	. S • 

Rpected Sir, 

I, Sh. K.R.Kaltta, AE(E)/HCESD-X, Xmat would like to 
/ draw your kind attention for my transfer from Imaal to near c /hy home-Town Dibrugar on my representation No.1183 dated 
/ 4.1.2002 but it is disheartening to me that nothing has been heard from your end uptil now. 

That Sir, in my earlier representation, I had nuInitted 
all docuniets pertaining treatment of my wife, Mrs. Lakhi 
1(a1it ,ho has been suffering from mental disrorder as well 
as diabitties which is an incurajle disesse for which regular 
nursing and medical check up are required. 

ain I like to inform you that being a Psyhiat1c 
patient, my wife had earlier been admitted twice in "VItICENZA GEoS1 HOSPIT1I4tt Dibrugarh - Asnarn for treatment of mental 
ciis-order and Diabjttjes under Dr. Soumitra Choch from 22.1,97 
to 10.8.97 and 14overnbor,1998. In suprt of that necessary prescription and discharged Certificate issued by the Hospital 
are also sent herewith for your confirmation. 

Now my wife is at Dibrugarh under caze of my eldest 
daughter who is also studying in Dibrugarh University, ty 
son is at Sibnagar and the youngest daughter is with me since 
I an also a "D.l'." Patet. 

I myself persuc Shri S.L,Sengupta, Assistant Engineer(E), 
lICESD No.11, Lang jing to take over my charges in case no su 
stitute being posted against me, 

Lastly I once again request your goodseif to conetder 
my case on priority basis to save my family fron any even-
tuality for which I will remain grateful to you. 
Enclt Prescription & Discharged 

Certificates, 
Yours faithfully, 

K.R.KALI'FA ') 
Assistant Enqineer( E) 

llani*jr Central EleCt.SUb-DjvflI, 
CPWD, Imal. 

Contd, . .P/2. 

H 
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Copy forwarded toi- 

The 1ddl. Director Gencral, CPUI), Cstcrn Region, 
Kolkata for Levour of information and uympLhotic 
conl3idorration please. 

The Regional Secretary, Eastern flegion,CP1D 
Engineer's Association, Kolkata for information and 
it is requested to persue my case on priority basis 
considering my all aspects given at the earliest 
possible please. 

( K.R.KSLITA ) 

4 • 	i 

I 	I 
- 

I • 

• 	 t II. 

Certificates. 

.... 

Yours fithfufly. 

( K.R.KJUtlI' 
taaintbnt Enqifloor(E) 

I1ani3r Control ElOCt.SUb-DiVflX. 

CPWD, Imçial. 

Contd.. ,P/2. 

MQ! 
	

Contd. . .P/2. 
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GO VERNMENT OF INI)M 
CENTRAL PUBLIC WORKS DEPARTMENT 

TULIHAL AIRPORT, IMPHAL 

No. PF/MCESD-IIT&Posting/2002-03/ 

To 
The Additional Director General, 
CP.W.D. Eastern - Region, 
Nizam Palace, 
23414, Acharya J.C. Bose Road, 
Kolkata, West Bengal, 
Pin - 700 020. 

(Through Proper Channel) 

Subject :- 	Prayer for Transfer & Posting to a place/s teflon 
nearby my Home - Town Dibrugarh, Assam on 
compassionate ground as well as on super annuation 
on 31' August104 

Ref. :- 	My Representation No. 1183 dtd. 4/01/02 and 1361 dtd, 
06/09/2002. 

• Honourable Sir, 

I, Sh, KR:' Kalita, Assistant Engineer (Etect)IManipur Central Elect. 

Sub-Division No. F,CPWD I  Imphal would like to draw your kind attention for 
your sympathetic consideration for my Transfer from Imphal to a station 
nearby my Home Town Dibrugarh Assam and in this connection, the following 
few lines have been sent to you for availing your judicious sympathetic 
consideration at the earliest possible please. 

That Sir,; my earlier representation No. 1183 dtd. 4/1/02 had been 
sent to the Superintending Engineer (Co-ord) Eastern Region, Kolkata with a 

• copy to you as well as to the Regional Secretary Engineer Association, 
Kolkata giving details illness of my wife Mrs Lakhi Kolita since 1997. She has 
been suffering from Chronic mental dis-order with diabetties and now under 
treatment of phygician, Dr. Soumitra Ghosh Md. Neuro Psychiatrist at 
Dibrugarh AMC-Assam. During this period, she was admitted twice in 
'VINCENZA GEROSA HOSPITAL' Dibrugarh. Regarding this treatment all 
document sent to the SE (Co-ord.) Calcutta vide my letter no. 1361 dtd. 
6/9/2002 with a copy to you and to the Regional Secretary, EA Kolkata. Now 
my wife is under supervision of Eldest daughter at Dibrugarh who is also a 
student of Dibrugarh-University, she is handly coup up with her study which 
best gauged by you. My only son is busy with this work at Sibsagar which 84 
kms. away from Dibrugarh. 
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31 August 2004 which is practically less than 2 yrs.. I have already 
completed my 2 years. tenure at Imphal. 

Again I am sorry to inform you that I am going on super annuation on 
	

II 

Lastly again I request your good-self to consider my case 

sympatheticallY and suitable order may be issued. Regarding handing over 

my charge, S/S S.N. Sengupta, AE (E) Manipur Central Elect. Sub-Division 
No.11, CPWD, CRPF, Langjing is giving his written consent to take over and 
copy of the same sent herewith to you for your confirmation. 

Thanking you. 

I 

Yours faithfully, 

(K.R. Kalita) 
Assistant Engineer (Elect.) 

Manipur Central Elect. Sub-Divfl.-1 
C.P.W.D., Imphal. 

ir Copy forwarded to 
The Superintending Engineer (Co-ord.), CPWD, Eastern Region 

'. MSO building, 234/4 Acharya J.C. Bose Road Kolkata - 02 for 

favour of kind information with a copy of consent letter issued by 
S/S S.N. Sengupta, AE(E) and it is requested 'kindly pursue my 

• 	. case at an earliest please. 
1 

The Superintending Engineer (El.) GCEC CPWD Guwahati-21 
for favour of information and request to recommended and case 

	

• 	for early action p1. 

	

3j 	The Regional Secretary, Eastern Region, CPWD, Engineers 
Association Kolkata-20 with a request to pursue my case 

considering my present condition and the consent letter as 

	

. 	desired, has also been sent to you please. 

	

4) 	The Executive Engineer (EI.)ISCESD CPWD Silchar-2 for favour 
of information and requested to recomment the same to the SE 
(E)IGCEC CPWD Guwahati —21 (BamunimOidar) please.. 

(K.R. Kaluta) 
Assistant Engineer (Elect.) 

Manipur Central Elect. Sub-Divrt-1 
C.P.W.D., Imphal. 
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